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ment and this assessment may not be 
untrue also. Therefore there was nothing 
about which I boasted before the House 
stating facts which are not true. It was an 
opnion. It is not a question of fact. And 
opinions may differ. An op:n:on may be 
right, an opinion may be wrong. But you 
cannot say that an op:n on is untrue or 
that an opinion is true. It may be correct 
or incorrect, right or wrong. Now the 
distinction between tru'h and untruth, 
right and wrong., is quite different. It may 
be that if I stated a fact and that fact is 
wrong, it is untruth. But if I express a 
certain opinion that opinion may be right, 
that opin'on may be wrong. On the same 
analogy, a lower court may come to the 
conclusion that a man is guilty of murder. 
But an appellate court may come to the 
conclusion that he is not guilty of murder. 
Therefore it is not a question of truth or 
untruth. But anyway I was very happy to 
hear the beautiful Sanskrit words and 
verses. It is also very good that he is with 
us.   As they say I also say : 

 

If there is any dullness, then this good 
company will take away that dullness and 
it will pour truth in the speech. 
Therefore, it is good that he is with us. 

SHRI MULKA GOVINDA REDDY 
(Mysore): Both have become pundits 
now. 

 

 
SHRI JAISUKHLAL HATHI: That 

is all, Madam. 

THE DEPUTY CHAIRMAN : The 
question is : 

"That this House approves the 
continuance in force of the Proc'ama-
tion (G.SR. No. 490) issued by the 
Vice-President of India, discharging 
the funct ons of the President, on the 
24th March, 1965, under article 356 of 
the Constitution, in relation to the State 
of Kerala,, for a further period of six 
months with effect from May 11, 
1966." 
The motion was adopted. 

THE      APPROPRIATION    (NO.    
2) BILL, 1966 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI B. R. 
BHAGAT) : Madam, I beg to move : 

"That the Bill to authorise payment 
and appropriation of certain sums from 
and out of the Consolidated Fund of 
India for the services of the financial 
year 1866-67, as passed by the Lok 
Sabha, be taken into consideration." 

This Bill provides for the payment 
from the Consolidated Fund of India of 
the expenditure charged on the Fund and 
the Grants voted by the Lok Sabha. The 
figures in the Bill are based on the 
provisions shown in the Budget docu-
ments. They also include the sums voted 
"on account" and provided for in the 
Appropriation (Vote on Account) Act, 
1966, for expenditure during April and 
May, 1966, before the Appropriation Bill 
for the whole year is enacted. 
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Full supporting detail's have been given, 
as usual, in the Budget documents 
circulated to the Members. Hie House has 
also had an opportunity of a general 
discussion on the Budget. I do not, 
therefore, propose to take the time of the 
House in explaining further the provisions 
included in the Bill but shall try to meet 
the points that Hon'bie Members might 
raise during the course of the debate. 

With these words I move this Bill. The 

question was proposed. 

THE DEPUTY    CHAIRMAN :  Mr. 
Mariswamy.       Your    party    has    50 
minutes. 

SHRI S. S. MARISWAMY (Madras) : 
Madam Deputy Chairman, this is a Bill to 
authorise the Government to appropriate a 
sum of Rs. 11,973 crores towards certain 
items which the hon'bie Minister of State 
has just now mentioned. Madam, I 
wonder whether this Government is 
worthy of this huge amount to be 
entrusted with. 

The news that we   are getting   from 
Orissa and other    places are alarming. 
There are famine deaths throughout the   
country.    Shri Banka Behary Das   this 
morning was describing the   conditions 
prevailing in Orissa.    They are    heart-
rending.    Madam,    I saw the pictures 
that he has brought; I am sure, Madam, 
they would be a nightmare for me for 
several days.   The scenes are so pathetic.    
They    reminded me of the    last Bengal 
famine    under    the British Raj. This 
Raj too, Madam,    is in   no   way 
different from the    British    Raj.    They 
were callous and the present day rulers 
also are callous.    The   Ministers     are 
intolerant to hear the tales.   The hon'bie 
Food Minister., who was trying to reply 
to the speeches made by various Mem-
bers, should have come forward to say 
that he was prepared to take with him the 
Opposition Leaders to Orissa, so as to 
find out what is   actually happening 
there.   He did not   agree to it because 
they know fully well that if the Opposi-
tion Leaders are taken along with   the 
Congress leaders or Congress Members, 

[Shri B. R. Bhagat.] 
The total amount to be withdrawn 

from the Consolidated Fund of. India 
during the year 1966-67 is estimated at 
Rs. 11,973 crores, of which Rs. 2,713 
crores are for expenditure on Revenue 
Account; Rs. 15.07 crores for Capital 
Expenditure other than that on Railways; 
Rs. 10,21 crores for disbursement of 
loans and advances and Rs. 67,32 crores 
for the repayment of debt. 

The expenditure on Revenue Account 
includes Rs. 16,93 crores for Civil De-
partments; Rs. 8,44 crores for Defence 
Services excluding Capital Outlay and 
Rs. 176 crores for the Posts and Tele-
graphs Department. Of the major items 
under Civil Expenditure, mention may be 
made of Rs. 415 crores for payment of 
interest and other debt charges; Rs. 214 
crores for Social and Developmental 
Service; Rs. 615 crores for grants-in-aid 
to States including their share of Union 
Excise Duties and grants-in-aid to Union 
Territory Governments; Rs. 24 crores for 
transfer of P.L. 480 Grants to the Special 
Development Fund; Rs. 117 crores for 
the Administrative Services proper and 
Rs. 51 crores for Public Works. 

Of the major items of Capital Expen-
diture mention may be made of Rs. 195 
crores for Industrial and Economic 
Development; Rs. 612 crores for Schemes 
of Government Trading notably purchase 
of foodgrains. Rs. 124 crores for Defence 
Capital Outlay and Rs. 325 crores for the 
notional transfer of P.L. 480 Loans to the 
Special Development Fund. Cross 
requirement for disbursement of loans to 
States and Union Territory Governments 
would be of the order of Rs. 676 crores. A 
provision of Rs. 345 crores has been 
included for loans to other parties. 

Of the amount provided for the re-
payment of debt, Rs. 194 crores are on 
account of market loans maturing during 
the year; Rs. 124 crores for other debt 
repayments including Sterling and dollar 
loans and Rs. 64,14 crores for discharge 
of treasury bills. A treasury bills have a 
currency of 91 days, provision has to be 
made for their discharge four times during 
the year. 
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the truth will come out and then the 
Government cannot remain in power 
even for a single day. Still they ask us to 
vote the Appropriation Bill involving 
such a huge sum. 

Madam, this Government has so far 
spent Rs. 4,000 crores on the food front 
and yet there is famine. May I know how 
this amount was spent? Has it gone down 
the drain ? If the answer is in the 
affirmative, I wonder whether we are 
right in giving our consent for the 
appropriation of this huge amount. 

Madam, while we are discussing this 
Appropriation Bill, Shri Asoka Merita, 
our Planning Minister, is actually beg-
ging in the U.S.A. He says—I am 
quoting him—"that the womb of India \i 
opening up—give us your goodwill co-
operation and understanding". 

SHRI LOKANATH MISRA 
(Orissa) : Everywhere they think of 
something which is not there,, which is 
yet to come. 

SHRI S. S. MARISWAMY: This 
statement which he made in the U.S.A. 
has appeared in this morning's Times of 
Ind'a. I do not know wherefrom he got 
this comparison. He mentioned the 
word", "Womb of India". I wonder, 
Madam, if the womb of the Congress 
Party is capable of opening up after the 
advent of loop. 

The national income of this country, j 
as per Government    figures, has ri by 
3.4 per cent., whereas in our neigh- j 
bouring country, Pakistan, there is    an j 
increase of 4 per cent., in Taiwan, that; 
small country,    it is 10 per cent..,   in 
Japan it is 11 per cent., and in Ind is only 
3.4 per cent.    India comes next only to 
Indonesia.    India is the highest taxed 
country in the   whole world; yet the 
return of dividends is so poor and 
meagre.    The mission   of Shri    Asoka 
Mehta is enough to show that this Gov-
ernment has lost all sense of shame. 

There are countries in the world 
equally poor as we are but none had gone 
so repeatedly with a begging bowl to 
other countries as we are doing. We are to 
be fed by the children of Qther 

countries and by donations from very 
small nations. This Government has 
failed and the failure is a very costly 
failure and the people would not forget 
this Government at the coming elections. 

Madam, this being the dismal picture 
of the Government, the spokesmen ot 
Congress and Government are active for 
the coming elections. Ministers after Mi-
nisters are proclaiming that they would 
rout the opposition. The Congress pre-
sident in his enthusiasm to get votes for 
Congress is making speeches in a manner 
very much prejudicial to the unity of the 
country and also very amazing speeches 
and statements he is making. Madam, 
very recently he had said in Delhi at a 
Press Conference as follows : I am 
reading the news item that has appeared 
in "The Hindu' : 

"In a chat with newsmen he cited 
the instance of the last elections in 
Kerala. On that occasion, he said, the 
Left Communists had apparently 
succeeded in collecting fabulous 
amounts, far in excess of normal elec-
tioneering requirements. The Left 
Communists had spent far greater 
amounts on the elections than the 
Congress had been able to do. 
Mr.   Kamaraj   wondered   where   the 
money came from. 

He said that if such foreign mon<;y 
was accepted for conducting elections, 
there would be no end to it." 

He accuses that some foreign powers 
advancing money to Left Communists. 
The Left Communists are here and I am 
quite sure that they would take care of 
themselves but he says that other parties 
are also getting money from outside. I 
want to know whether the Government 
shares this view. If the Government says 
that foreign money is coming, I would 
like to know from where it comes and for 
whom it comes. To my knowledge and to 
the knowledge of all the Opposition 
Parties foreign money comes not for any 
Opposition Party but for the Congress 
Party and that too for electioneering 
campaign. If Shri Asoka Mehta brings 
money from America, it will be used 
electioneering purposes; it will go to the 
advantage of the Cong- 
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[Shri S. S. Mariswamy.] 
ress.      Of    cou se    it    will    be    used 
for planning    but    the    Congress    win 
take     credit     for     it.     Madam,     1 
do not say that the Mandal Committee or   
the  District  Committee     President 
would get one lakh of rupees out of the aid 
he gets from America, but whatever is 
used for planning will be construed as the 
achievement of the Congress and they 
would tell the people "Vote for the 
Congress" because they    got so   much 
money.    The Congress Party is the only 
Party which is getting help from Russia as  
well   as  from  America.   They  call their 
objective as democratic socialism. The 
word 'democracy' is to   hoodwink 
America   and   the   word   'socialism' to 
hoodwink Russia.    It is a double-face 
shameful pol cy.    And yet Kamraj says 
some other Parties are getting foreign 
money.   If it were so, what is this Gov-
ernment   doing,   what   its   Intelligence 
department is doing ?   If in spite    of the r 
police and Intelligence money    is flowing 
into this country, it shows that this 
Government is an inefficient Government.  
If it allows foreign money sur-rept tiously 
to flow into this     country that itself is 
enough to unseat this Government.    I   
want   the   Government   to come out with 
a statement whether they share the view of 
Kamaraj or not.    If they do not come out 
with a statement I would say that the 
Government    of India is also as 
irresponsible as the Congress President 
himself who has made this irresponsible 
statement. 

Madam, I draw your attention and the 
attention of the Prime Minister and the 
Home Minister through you to a speech 
of his. He had said at a place called 
Bummudi in Dharmapuri District on 28th 
of April 1966 : 

"Tamilnad is having danger all the 
time from the North First the Aryans 
came then the Muslims came and even 
today the trouble from North is not 
over." 
This is a translaton of his Tam;' speech 

as reported in the Congress official nrt»an 
called 'Navasakti'. 

SHRI P. K. KUMARAN (Andhra-
Pradeh) : Like Dravida Munnetra he 
spoke ? 

SHRI S. S. MARISWAMY: No. They 
do not speak of A.yans or North-erners of 
the country; they are straightforward; they 
speak politics, nothing but jut pouuci, 
ihey do not indulge in such things. 
(Interruption). Kamaraj spoke like 
Ramaswamy Naicker who is his political 
Guru. I hope, the D.I.R. is still intact; do 
not confine it to the Opposition Parties. I 
want to know our Home Minister, Shri 
Gulzari-lal Nanda's views on this 
particular statement. If you want the paper 
carrying his speech, I can g ve it. 

Madam, I want you to know that the 
so-called Aryans about whom he made 
mention are people of the North, as 
propagated by Peuriyar Ramaswamy, 
Dravida Kazhoza leader, the political 
Guru of Kamaraj. In all his speeches, 
Madam, he had out-Heroded Periyar 
himself in abusing Brahmins and North 
Indians. I am not a Brahmin; I am very 
much a non-Brahmin. Yet I say that this is 
injurious, bad and detrimental and would 
affect the unity and integrity of the 
country. 

Madam, while these speeches are 
made, people under the direct insp;ra-tion 
of Kamaraj are starting communal and 
caste parties in Madras. You will be 
surprised and rather shocked, Madam, 
that very recently several caste parties 
have come into existence with the ind rect 
support of the Congress and its money 
Parties like Gowaders Muk-kulathoors, 
Nadars of northern districts and Nadars of 
southern districts, Mut-thurajakal, Bania, 
etc. etc. are coming up 1 ke mushrooms 
under the direct inspiration of the 
Congress. 

SHRI  P.  K.  KUMARAN :    Which 
category is Kamaraj ? 

SHRI S. S. MARTSWAMY : He is a 
northern Nadar. Madam, this is a 
dangerous trend and if this is not stopped 
immediately, I am afraid a day will come 
when you w;ll find that the Madras 
Congress will be leading a separatist 
movement for the division of the country. 
Now the hatred is turned against Brahnrns 
and who knows it will not turn against the 
Prime Minister herself as she happens to 
be, in the words of Periyar, a Kashmiri 
Brahmin Girl. 
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While I admonish the separatist ele-
ment in Congress in Madras, may I also 
warn the people in the North '! Madam, 
any South Indian going into the Central 
Hall would feel sorry to find no portrait 
of any South Indian there. I do not say the 
portraits that are the e and the portrait that 
the President is going to unveil today are 
not worthy to be there. But some portraits 
of South Indian leaders also must be 
there. 

 
SHRI  S.   S.   MARISWAMY :      We 

have    had    towering    personalities    in 
a and K-given their all 

in the national struggle. Late V. O. 
Chidambram Pillai and hir heroic deeds 
are legend n Tamilnad. Poett Bharathi 
whose vision, courage and patriotism are a 
source of in:piration to the present 
generation, and genera tions to come, his 
portrait or the pro trait of V.O. 
Chidambram Pillai could be hung there. 
Prakasam, Andhra Kesari, has done so 
much for ithe country and he is the father 
of the Andhra Desha. 

SHRI  M.   P.   BHARGAVA   (Utta 
Pradesh) : I want to brine; one fact   t< 
the  notice  of  the  hon.  Member    frc 
there is a portra't of Mrs. Sarojini N who 
hails from Andhra. 

SHRI S. S. MARISWAMY : She   is 
known m D'oete"S.(2 tins'* 
Madam, Shimbaha Raman Pillai wa<= 
another important revolut'onary who was 
a pioneer in organising an independent 
Army in Germany. He expected help 
from Kaiser but could not geit it It was at 
'he time of the outbreak of the World War 
I. He made the way for Netaji to follow 
later. He went there as a patriot and died 
there as a patriot 4 P.M. 
working for Irvfan indeoendence. And 
late* on Ne'=iii Mln-ved bra When even 
the recent history of Netaji is forgotten by 
the ruling Congress Parity if is no wonder 
they have forgotten Raman Pllai. 
Whenever foreigners come here and are 
taken to the Central Hall of Parliament 
and they look at these portraits and read 
the names of Ithose peoole. what im-
pression v/ill they    get ?   They    would 

think that for the independence of India 
people from the North alone fought and 
no one from the South had fought for it. 
Is thait the impression that should be 
allowed to be created ? 

SHRIMATI TARA RAMCHANDRA 
SATHE (Mahara:htra): Is this relevant to 
the Appropr ation Bill ? 

SHRI A. D. MANI (Madhya Pradesh) : 
May I remind Shri Mariswamy tailing of 
portraits in the Central Hall is decided 
upon on the suggestions coming from 
hon. Members. Has any such suggestion 
been made by any of the hon. Members ? 

SHRI S. S. MARISWAMY : You are a 
senior Member and so you may do it. 
You can have the honour of suggesting it 
yourself tomorrow and I am prepared >to 
follow you. 

We know now the position in the 
country.    Disti are every where 
and law and order is in danger and 
absolutely there is demoralisation all 
round. Yet the Government comes year 
after year wi h an Appropriation Bill and 
they want us to pass it. Of course, with 
their brute majority they will get it 
passed. Whatever we may say will only 
be a cry in the wilderness. "But the future 
historian will say that this Bill is not an 
Approp nation Bill but i»t is a 
Misappropriation Bill. That will be the 
verdict of the future historian and I do 
hope that our people in the coming 
elections, after understanding all 'tho^e 
things, will give a deserving defeat to the 
Congress. With these words, Madam, I 
conclude my remarks. Thank you very 
much for giving me this opportunity. 

SHRI M. S. GURUPADA SWAMY 
(Mysore) : Madam Deupy Chairman, 
when we discuss the Appropriation Bill, 
1966, it s necessary, I think, to remember 
tha't India is passing through stresses and 
strains since 1962. She has nns^ed 
innumerable difficulties. She has suffered 
the death of two Prime Ministers. Sho has 
suffered unprecedented droughts and 
scarcity cond^ions and many other minor 
tragedies. We have been having around 
us many scars and pains. We are really 
passing through a grea't crisis 
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[Shri M. S. Gurupada Swamy.] 

and on an occasion like this the question is 
what we should do. Is it lhat a responsible 
men here we should indulge in vilification, 
mud-slinging and faultfinding? Shall we 
convert this House ifflto party platforms 
or frustration centres and raise what I may 
call pavlovian cries ol defeat and alarm? 
Or shall we try to create by positive 
thinking and action and by realistic 
appreciation of the demands and needs of 
our society, a climate conducive for 
economic growth and development ? To 
my regret, Madam, many of the criticisms 
of my hon. friends either in this House or 
in the other, for some time past have not 
been able to create 'this healthy climate. 
On the contrary they have created a lot of 
confusion and deepened the cr'sis which is 
already enveloping us. Some friends, 
particularly my hon. friend who just now 
spoke before me, said that Mr. Asoka 
Meh'ta has gone to the United States of 
America w th a begging bowl. There has 
been criticism in the other House by some 
hon. Members that the Plan of India was 
be'ng drawn up in Washington. What a 
redi-culous statement to make. Are we fal-
len so low that we do not have confidence 
in ourselves ? Have we become so 
wretched as to think that our leaders are 
not equal to the task ? What is the motive 
in making a statement that we send people 
abroad just for begging aid for various 
purposes for our development ? These 
hon. friends seem to have emerged as 
enreer critics, as professional critics, 
professional opponents of the 
Government. Why do they sav all this ? 
They are very much worried that the 
leaders who go abroad are succeeding. 
They are genuinely concerned that Shri 
Asoka Mehta's mission ma1 succeed after 
all. Thev were grea'lv worr'ed that the 
Prime Minister of Indtr> went to America 
recently and was ahY to establish rapoort 
between India and America and was able 
to b-ing about the besinning of a dialogue 
befwee these two great democracies. Thev 
are cenuinely concerned and aenuinel" 
worr'ed. Now, rmv I ask them in nil 
Tninvlity. whore hive we «o'd our country 
to a foreign power or foreign interes" as a 
result of the e aids ? Is negotiated 

aid something new and sQjnada strange 
which has come all on a sud den? Have 
we not been taking aid since the last one 
decade or so ? Despite these aids and 
despite the various collaboration 
agreements that had been concluded 
between India and foreign countries and 
despite the various kinds of assistance 
drawn from various quarters of the world, 
from the Soviet Union and from the 
United States of America, have we not 
maintained our Independence and our 
sovereignty ? In what way have we 
surrendered or tarnished our self-respect 
or tarnished our image abroad ? Or may I 
ask them whether they are really serious in 
suggesting that we should give up all this 
aid ? If they say that we should not have 
these aids, then they caanot say on some 
other occasion that we should have food, 
that we should have more imports of food 
and raw materials because the people are 
starving, that industries are starving for 
lack of materials, that industries are not 
being started everywhere. These two 
contradictions cannot co-exist. Let us 
decide once and for all whether this 
country which has launched virtually on a 
developmental revolution since its First 
Five Year Plan, should give up aid at this 
time when we have really reached 
midstream. All aids are not bad. Aid with 
humiliating conditions is bad. But aid for 
the purpose of bringing about social 
change and economic development is 
always welcome. Is there any country in 
the world which has done well, without 
aid ? Even the Soviet Unon, China and 
Japan have done it Take any country in 
the world today, either in Africa or Asia, 
and tell me which of them is doing 
without aid. All over the world there is a 
demand for aid. But unfortunately the 
climate for international aid is not 
favourable. As you are aware, Madam, the 
cl:mate for international assistance is 
rather discouraging. Today, as you know, 
the per capita aid available to the world, 
the aid that is made available by the deve-
lopment countr'es, I mean, is only 10 
dollars. Out of these ten dollars what is 
the share of tndia ? Yon must remember 
that Pakistan, our neighbour, is ge'ting five 
dollars per capita aid; African countries 
are getting about eight to ten dollars per 
capita aid and Europe, 
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in particular, have got more than 10 
dollars per capita aid. In this situation, 
India, of the many countries of the world, 
is drawing the smallest aid and the climate 
of international aid, as I said, is rather 
discouraging. In this context what should 
be the strategy of India and of Indian 
Government ? Should we give up aid and 
curtail our plan ? Theret was a suggestion 
made by some hon. Members in the other 
House the other day: let there be a small 
Plan and let ihere be no aid. Do you know 
the consequence of such a situation ? If a 
decision is taken to give up aid now once 
and for all and try to manage our 
development plans by ourselves, the 
implications are serious and grave. Many 
industries will not run; many industries 
which require foreign exchange cannot be 
istarted and more than ail this, the various 
commitments which were made up till 
now cannot be met. Naturally in such a 
situation there will be a crisis. There will 
be unemployment, distortions, imbalances 
developing in the country and ultimately 
what happens ? A revolution may 
overtake us and we may reach a point of 
no return. Perhaps it may satisfy my hon. 
friends oppos'te but the country will be 
ruined. I am not a votary of aid for all 
time to come. As T said, let us have aid 
now so that we may give up aid 
afterwards. We aTe not to take aid after 
the Fourth Plan or perhaps after the Fifth 
Plan. Today the intention is to have Rs. 
4,000 crores worth of aid so that we may 
maintain the normal growth of our 
economy. And this has been endorsed by 
and large by all sections of the people and 
bv Parliament implicitly. Then why this 
cry that Mr. Asoka Mehta has gone there 
w:th a beggar's bowl ? Are we begging ? 
Who is begging ? It is the duty of the 
affluent society to aid the non-affluent. 
That is the logic of world economic 
development. Already disparities have 
been develoning in world economy; there 
have been distortions, disturbances and 
various sorts of problems have arisen. In 
such a context the whole aftemnt by world 
economists, by world statesman, is to see 
that this gap that is growing between the 
developed 

countries and the underdeveloped coun-
tries is bridged and one factor which will 
be responsible for this kind of bridging 
will be increasing flow of economic aid 
and technical aid from advanced coun-
tries to the backward countries. Therefore 
let us really understand what we are 
talking about. It is really absurd and 
ridiculous and rather amateurish to 
suggest that this country will be selling 
itself to other countries of the world when 
such aid is got from them. 

Now let me take up the two specific 
points which have been referred to, which 
have been debated and which have been 
criticised on more than one occasion in 
the last days, the fertiliser deal and the 
Indo-American Foundation. Firstly, what 
is this fertiliser deal ? Communist friends 
have been making a hue and cry about 
this; other friends also have been 
criticising it and some of our own friends 
have also been finding fault with it. What 
is the fertiliser deal after all and what is 
this Indo-American Foundation ? It is my 
understanding that we have made certain 
concessions, concessions to attract for-
eign capital but that does not mean a 
surrender of the basic interests, the basic 
policies of the Government of India. 
Fertiliser is not a basic industry. We must 
all remember that, it is not a basic 
industry at all. We have said in the 
Industrial Policy Resolution that the basic 
industries, which are normally the capital 
goods industries, should be in the public 
sector. And fertiliser is in the joint sector. 
Here is a case where the Government of 
India is finding it difficult to find its own 
resources to start a number of fertiliser 
factories in the country though they are 
attempting to do that in two or three 
places. They are finding it extremely 
difficult to find fertiliser for our 
agriculturists and the demand for fertiliser 
is increasing. Foreien imoorts are costly 
and we cannot deroend upon foreign 
imports for a long time to come. In such a 
situation the best remedy was to invite 
foreign caDJtal to come here and to give 
them concessions without compromising 
our ba^ic values, our basic approach and 
our basic policies. 
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DIWAN CHAMAN LALL (Punjab): I 
do not want to interrupt my hon. friend 
but may I draw his attention to the 
Industrial Policy Resolution of 1956 ?   
This is what is said there : 

"The State will therefore progres-
sively assume a predominant and 
direct responsibility for setting up new 
industrial undertakings and undertake 
State trading on an increasing scale." 

SHRI M. S. GURUPADA SWAMY: 
I think that does n idict    my 

statement at all. I do not think that the 
Government of India is surrender ing the 
major right, the major res ponsibility of 
controlling the fertiliser economy in the 
country. My hon. friend is well aware—he 
is a very knowledgeable person—that in 
the fertiliser sector only a small portion is 
being set apart for private foreign capital. 
The strategic control, the commanding 
heights of the fertiliser economy are sti 1 
controlled by the Indian Government and 
therefore there is no surrender as such to 
foreign interests. And what is the kind of 
concessions that wc are giving ? We have 
agreed that there should be some liberal 
facilities provided to foreign interests in 
regard to price and distribut'on and that is 
aho for a limited period. So I say that there 
is no compromise of any sort; if at all 
there is only a certain amount of relaxatun 
of the rig;dities that we have been prac-
tising all these years. Therefore there is 
absolutely no question of surrenderin;.' our 
basic interests and ba-ic polices t foreign, 
interests tnd there is no questio-of 
yielding to any foreign pressures. 

And what about the Indo-American 
Foundation ? There has been criticism 
that the Indo-American foundation-will 
bring about rude interference in the 
sovereignty and independ ence of India. 
Let us examine what it is. For the first 
time in the history of the world I think 
this is an attempt, a small attempt, to bring 
about foi-national institutions to help the 
educational, cultural and scientific 
activities of a coun- 

try. Now our friends are saying that this 
means that the Government of the U iiued 
States of Amer ca or the interests of 
America will have a decisive voice in shap 
ng, influencing, directing and managing 
the cultural, scientific and educational 
activities of this country. Is it so? Let us 
examine that. Let our trends who are the 
professional opponents of Government 
examine objectively whether it is so, and 
in what way any Foundation in the world 
in the past organised at the national level 
or any help that has been envisaged by a 
multinational institution has interfered 
with the internal affairs of any country. 
Foundations are meant primarily to help 
the country's various interests so that they 
may benefit out of them, so that they may 
stand on their own legs, so that ihey may 
help to bring about rapid economic and 
social transformation in a country. Beyond 
that I do not think there is any attempt to 
do anything else. My friends are reading 
too much into this. Foundation. They are 
seeing a red rag in it, and I am affraid if is 
not a thing that can be sustained by any 
argument. They may say that this 
Foundation, if it is encouraged, may 
operate a subtle influence over the thinking 
and pol cy of the Government. I think it is 
farfetched. May I say, Madam, that a sum 
of Rs. 150 crores is going to be the fund 
of this Foundation ? And would this sum 
of Rs. 150 crores be able to destroy this 
Government ? Are we so poor, so 
wretched, so low that we cannot protect 
our own interess? Has this nation no 
strength to defend itself that this 
Foundation which has got Rs. 150 crores 
will be able to destroy all that we stand 
for? If that were to happen I think our 
sovereignty, our independence, our 
prestige, our name is worth nothing. And 
we do not deserve to be alive. May I say, 
we have been already receiving a lot of 
assistance from abroad, from the Soviet 
Union, f om America, from various other 
countries of the world. There are Soviet 
experts he e, American experts here. 
American professors are teaching in many 
institutions in Roorkee, Poona and 
Kharagpur. and they are giving so much 
assistance. Their personnel are operating 
in various other educational areas—
medical education    elementary    
education,    techn;cal 



297 Appropriation [5 MAY 1966] (No. 2) Bill, 1966 298 

education and secondary education. In all 
these institutions we are having a number 
of them. The Soviet experts are 
functioning here. Have they become a 
threat to us ? Have they become a 
problem to us ? No. Why this hue and 
cry, why this cry of alarm and danger 
now, why this vilification of personalities, 
why this attack—i ask. My humble submi 
son is that the danger is with those people 
who are criticising it. These people, either 
deliberaiely or g-norantly, have been 
indulging in vilification or slander. I do 
not find any danger at all. I am not for 
selling this country to anybody. I think I 
am as much patriotic as anybody else in 
this House. Why this kind of self-defeatist 
attitude as if something is overtaking us ? 
Even a little thing which we do abroad is 
mistaken., a-, if there of pressure from 
other countries. May I say in all humility 
that we welcome reciprocal arrangements 
? We welcome any kind of aid, subject to 
our policies, subject to our direction, any 
kind of help that is given which does not 
compromise our position on bade 
policies. But my friends may just criticise 
me saying : Has there not been a com-
promise in this context ? Has there not 
been a surrender of social sm ? Have we 
not moved in the rightist direction ? Have 
we not surrendered our conceDt of 
socialism, programme of socialism ? May 
I say that anything that is said against 
America cannot be socialistic or anything 
said against the Soviet Union cannot be 
unsocialistic automatically ? Socialism is 
based on basic tene!s, basic principles not 
on eccentricities of individuals. May I tell 
my friends, my critics, who say that this is 
going against the interests of the country, 
that it is not so ? Let them think a while 
and have a dispassionate study of the 
whole th'ng and they will certainly come 
to the conclusion that there is no harm or 
danger or threat from such moves which 
have been visualised. 

May I say that what is important today 
is not these things, not these activities? 
They are only pe iphcal. Our friends are 
only exploiting die issues for some 
purposes.    The most    important 

thng now is to formulate our Fourth Plan. 
It is not being done. It was not possible to 
do this because there was uncertainty of 
foreign aid. There havo been some other 
uncertainties. There .vas die indo-
Pakistan war. Therefore, it was not 
possible to evolve the Fourth Plan in 
time. Therefore, die most important thing 
is to take lessons from the fhi.d Plan and 
to evolve the Fourth Plan, keeping in view 
the realistic needs and demands of our 
society. In the Th rd Plan, as you are 
aware, there had been an overreaching of 
financial targets, bur the physical targets 
had not been reached. For instance, the tia 
ion-al growth has been halting. Thirty per 
cent, was visualised as the rate of national 
growth, but only 18 per cent was reached.    
In the same way,  there 
an additional backlog of 4 mil-ion 
unemployed already in our list. There 
msiderable spurt ai puces. There has been 
an increase by one-third in the wholesale 
price index during ihe last three years. So, 
all these things have to be taken into 
consideration, vhile evolving the Fourth 
Plan. Therefore, I say that while drafting 
it, we should bear in mind also die 
dangers, the various pressures that are 
operating in our society. The most impor 
ant pressure, to my mind, which can bring 
ibout d stortion, disturbance in ou~ eco-
nomic development is price and the price 
factor should be borne in mind. Already, 
as I said, there has been an increase of 30 
per cent in price,, n the last th ee years. If 
this is to continue for long I am afraid, we 
are in for grea* trouble. Therefore, I say 
that we should bring about the 
streamlining of the ad-ministration. The 
economy ratio has got to improve. 
Moreover, the per-brmance ratio has got 
to improve. Unfortunately in the past five 
years it was not possible to have these 
two things. It has been conceded by the 
previous Finance Minister that there has 
got to be economy in administia-ion.    
On the contrary,   in this Budget 

find instead of economy there has 
been a spurt in expenditure. Therefore, I 
say we must control our 

;ndrture, improve our performance 
ratio and at the same time bring about 
institutional transformation whereby we 
can have a more realistic achievement. 
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[SHRI M.  S.  GURUPADA SWAMY.] 
May I say, in conclusion, that we have 

been hearing a lot of disturbing reports 
from the east, on the Assam border? 
Recently the Rev. Michael Scott was 
served with- a quit-notice. I think he is on 
his way to go to his country. 

AN HON. MEMBER ; He has already 
left. 

SHRI M. S. GURUPADA SWAMY : ! 
stand corrected. He has left this country. 
The Peace Mission, I think, has come to a 
close. In this context I would like the 
Prime Minister and her Go.eminent not to 
follow a policy of 100 much leniency 
towards the Nagas. It is necessary that we 
should have a firm policv. We should be 
friendly also, but friendship does not mean 
concession, unnecessary conciliation or 
appeasement. I would beg of her that in 
the next few days or few weeks she 
should concentrate on bringing about 
some settlement. It would be better for all 
of us if the Nagas change their stand and 
they come to the negotiating table. If they 
do not, I wsh that a firmer policy should 
be followed, so that we may not again 
discuss the troubles in that area. We 
should not again devote our time and 
waste our time dealing with the various 
tragedies that may be there in future. 
Therefore, I would like the Prime 
Minister and her Government to take 
stock of the situation in Naga-land and 
take a firmer attitude and follow a 
realistic policy. 

 

[THE   VICE-CHAIRMAN    (SHRIMATI   TARA 
RAMCHANDRA   SATHE)     IN   THB    CnAtR.1 

 



301 Appropriation [5 MAY  1966] {No.  2)  Bill,   I 302 

 



303 Appropriation [RAJYA SABHA] (No. 2) Bill, 1966 304 

 



305 Appropriation [5 MAY 1966] (No. 2) Bill, 1966 306 

 



307 Appropriation [RAJYA SABHA] (No. 2) Bill, 1966 308 

 



309   Appropriation |5 MAY 1966] (No. 2) Bill, 1966 310 

 



311 Appropriation [RAJYA SABHA] (No. 2) Bill, 1966 312 

 



313 Appropriation [5 MAY 1966] 2) Bill, 1966 314 
 

 

(Interruption, 



315 Appropriation [RAJYA SABHA] (No. 2) Bill, 1966        316 

 

 

(Interrupt ion)



317 Appropriation [5 MAY 1966] (No. 2) Bill, 1966 318 

 



319 Appropriation [F.AJYA SAB1JAJ (No. 2) Bill. 1966 320 
 

 

The Soviet Doctor E. G. Yere-
menko who had come there imme-
diately on a call from Dr. R. N. Chug 
also took part in the treatment by 
revival procedures. She found Prime 
Minisler L. B. Shastri dead." 
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* * * Expunged as ordered by the Chair. 
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(Interruptions) 
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THE DEPUTY CHAIRMAN: Order, 
Order. Please continue, let  him finish. 
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SHRI P. N. SAPRU (Uttar Pradesh) : On a 
point of personal explanation. May I say that I 
do not deny that there are occasions in the life 
of a people when firmness is required, but it 
must be remembered that we are dealing with 
our fellow citizens who are first-class citizens 
of our country, and in dealing firmly with 
them we must not forget that conciliation must 
also bi tried. 

 

SHRI A. D. MANI : Madam Deputy 
Chairman, the Government has asked in this 
Appropriation Bill the approval of this House 
for Rs. 11,973 crores. It is unfortunate that 
under the con-situation as we are constituted it 
is not possible for us to discuss in detail the 

 

(Time bell rings.)
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Various Demands and the various Votes 
which are contained in this Bill. Bnt 1 
would like to make a few observations on 
Vote No. 2—Foreign Trade; Vote No. 
9—Ministry of Education; Vote No. 18—
Ministry of Finance; and the Vote relating 
to the Ministry Of Home  Affairs. 

I do not know whether the attention of 
any Members has been drawn to an 
extraordinary notification which appeared 
in the Gazette of India regarding vhe 
manner in which Aid-India imports should 
be received in the country. I understand 
that the U.S. authorities insisted that any 
article which is imported under the Aid-
India scheme must have a label which is 
affixed in a prominent place and the label 
should show that this is an import under 
the Aid-India scheme. I think Madam, it 
is humiliating for Government to insist on 
importers putting labels of that kind. I 
know that we are indebted to the Uniied 
States for the generous support tha. they 
have given us in regard io PL-480 and in 
regard to financing of our various Plans. 
But io ask a country io put a label and that 
the label must be affixed in a prominent 
way does hurt the susceptibilities of our 
people, and I felt that I should voice my 
concern that the Government should have 
agreed to this humiliating condition which 
had been imposed on us by the United 
States. 

I would like to go on to Vote No. 18 
regarding the Ministry of Finance. I have 
been going through the Administration 
Report of the Ministry of Finance, and it 
has been revealed that last year only about 
750 kilograms of gold have been 
recovered and a substantial sum has been 
spent on the rehabilitation of goldsmiths. 
One of the reasons why prices are rising 
all over the country is on account of the 
fact that gold is not available in the coun-
tryside. Gold used to be used as a sort of 
credit; reserve by the cultivator, and 
because gold control has been imposed the 
cultivators' confidence in our monetary 
system has been shaken. I would join 
those Members who have been  pleading   
for   the   unconditional 

withdrawal of the Gold Control Orders, 
and I hope that this step will be taken 
soon and not on the eve of the general 
elections just to impress the electorate. 
There is a clear case tor us to withdraw 
the Gold Control orders. I would, like to 
go on to a somewhat controversial issue 
relating tQ the Ministry of Education. I 
am referring to Vote No. 9 and that is the 
Indo-American Foundation. I know that 
quite a number of Members on the other 
side of the House have al -o been 
disturbed by some of the features of the 
scheme as have been published in the 
Press. But I must say that in this matter ! 
speak as a non-committed Member of the 
Opposition. Govern-nent deserves the 
support for the Indo-US Foundation 
which is sought to be jgt up. It has been 
said that this may mean a gross 
interference by the United Slates in the 
educational affairs of 'his country. May I, 
in this connec-ion, draw the attention of 
the Members to page 60 of the Report of 
the Ministry of Education, paragraph 43.1 
where they state— 

"Th3 lndo-American Scheme of 
Republication of Standard Works. This 
Scheme is being implemented by the 
USIS on behalf of the American 
Embassy in co-op;ration with the 
Ministry of Education. All expenses 
are provided from PL-480 funds. There 
is an Indo-Am rrican Board set up in 
1961, coas's i g of 14 members (equal 
members representing ihe Government 
of India and the Government of the 
USA), to decide all policy issues 
regarding the publication programme 
under this scheme." 
Similarly, in paragraph 43.2, men-ion 

has been made of the English Lan-?uagj 
Books Society Scheme under vhich the 
Uni'ed Kingdom Govern-nent advises the 
Government of India h regard to the 
publication of books relating to English 
language. 

There is also an Indo-USSR Scheme 
nore or less on the lines of the Indo-US 
Foundation which is contemplate. 

I have seen and I have read with ;reat 
respect the protest lodged by some 
eminent educationists of Delhi    against 
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the policy of the Government in accepting 
the proposed Indo-US Foundation. It has 
been suggested that the money should 
have been given to the University Grants 
Commission. It has also been said that the 
money should be given to the Council of 
Scientific and Industrial Research. In 
regard to education, it has been shown by 
the excellent example of the missionary 
schools and colleges that priva e effort in 
education is far more fruitful than govern-
mental efforts and if we are going to give 
the money to the University Grants 
Commission, it is likely that the money be 
lost in red-tape which generally surrounds 
any kind of governmental machinery. So 
long as the status of the American 
members of the Indo-US Foundation is 
equal to the status of the Government of 
India's representatives and so long as the 
Chairman is going to be an Indian, I do 
not think that we should object to the 
Foundation being set up or regard the 
Foundation as a symbol of slavery of this 
country to the United States. 

I am sorry that a situation should have 
arisen which should have compelled our 
country to import foodgrains from the 
United States of America under PL-480 
Scheme. I would have been very glad to 
have my meals wiihout American wheat 
but we have been driven to the situation 
on account of drought, on account of the 
incapacity of the State Governments to 
step up the production programme and we 
have to depend on PL-480 funds. After 
all, the funds are their funds—300 million 
dollars—and the interest that is received 
is Rs. 6 crores. They too have got a 
democratic assembly, the House of the 
Congress to placate. Questions are going 
to bs raised there if they make an outright 
gift. I think what the Government is 
seeking to do is on the lines of the action 
already taken in regard to the various 
other foundations which have been set up. 
I may also say that there is a similar 
foundation in respect of the publication of 
Russian books on technology, on the same 
basis of equal representation on the Board 
of Directors. I 

think that this House should support thsr 
Government in setting up this lndo-US-
Foundation. It is not that I very much 
value or care for American influence or 
American culture but the money is there, 
the money has got to be spent. It cannot 
be repatriated and we do not have dollars 
to be repatriated on account of our 
extremely stringent foreign  exchange 
position. 

I would aho like to refer to the vote on 
the Ministry of Finance and draw the 
attention of the hon. Minister to the 
Report of the Committee on Small 
Newspapers. I happen to be the Vice-
Chairman of the Committee. We con-
ducted extensive tours and took evidence 
from various persons and we found that 
there was no capital forthcoming for 
setting up small newspapers in various 
areas. Formerly, the Press Commission 
reported that newspapers should have 
income-tax exemptions if they constituted 
themselves into trust.  In 1962 the hon. 
Minister piloted a Bill and at that time I 
moved an appropriate amendment to that 
Bill and discussed that matter. The 
Government took the stand that they could 
not allow newspapers to be constituted 
into trust and claim any income-fax 
exemption. I find thai with the change of 
Ministers, there has been a little 
weakening of Government's attitude fn 
regard to the exemption of charitable 
trusts. And I would humbly suggest and 
appeal tb the Government not to insist on 
news^-papers paying income-tax as long 
as they constitute themselves into trusts 
and thus help more newspapers to come 
out in the various parts of tlu-conn try. 

I would also like to refer to the vote on 
the Ministry of Home Affairs. This 
morning the papers carried a judgment of 
the Supreme Court on the Barium 
Chemicals case. It is unfortunate that Shri 
T. T. Krishnamachari is no longer in the 
Government. And we all know that a 
number of allegations have been made 
against him in connection with this and 
other matters. I do not want to revive 
those allegations on the floor of the 
House. I have very great respect for Shri 
Krishnamachari. And    we    also   hear    
that    allegation* 
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have been made against a Minister of the 
Jammu and Kashmir Government, Shri Tariq, 
by a number of citizens, who have submitted a 
memorandum to the President. I am not saying 
that those allegations are justified. Shri Tariq 
was a valued Member of our House and is a 
friend of mine. But the time has come for 
Government to evolve a certain procedure 
regarding enquiring into charges made against 
Ministers. Unfortunately, Government have 
not taken up any policy decision in regard 10 
the recommendations of the Santhanam 
Committee about corruption of Ministers. 
Whenever such an allegation is made against a 
Ministers, either of the Central Government or 
the State Government, I would suggest that the 
Attorney-General should be asked to scrutinise 
the allegation and satisfy himself whether a 
prima facie case exists for a judicial enquiry. 
As the hon. Diwan Chaman Lall would bear 
me out, this is the procedure which is followed 
in Great Britain and we are presumed to take 
all our parliamentary practices from the 
Mother of Democracy, that is Great Britain. 

I would also like to go on to Demand on 
Vote No. 44 on the Ministry of Home Affairs 
and refer to the reported decision of the 
Government to continue the state of 
emergency for the time being though the 
Defence of India Rules would not be made 
applicable to the various parts of India 
excepting the border areas. I do not think, 
Madam, that this w a satisfactory arrangement 
because there is no justification for the 
continuance of the emergency because the war 
threat from Pakistan has recedi-ed and as far as 
our dispute with China is concerned, this is 
going to be more or less a permanent situation 
for a genera- 

tion to come. I do not think that it is good for 
the country to continue this emergency. We are 
a democracy; we are the only country in the 
whole of Asia which is practising the so-called 
parliamentary form of democracy. And any 
continuance of the emergency, any continuance 
of this repellent legislation, any continuance of 
an extraordinary legislation like the Defence of 
India Act and the Defence of India Rules 
would only create an intolerant mentality 
among our people. I am more interested about 
the creation of a psychology for authoritarian 
Government which has been bred up on 
account of the continuance of the emergency. I 
do hope that the Government would withdraw 
the Defence of India Act and annul the 
emergency, and as far as the border areas are 
concerned, it may be possible for the 
Government to bring forward a legislation 
which will apply to border areas and which 
may be subject to the vote of Parliament every 
year. Let there be no continuance of the 
emergency even in the border areas. It is not 
necessary for us to reproduce in full, chapter 
by chapter, clause by clause, the Defence of 
India Rules and the Defence of India Act. It is 
possible for us to have a Border Areas Act 
where a certain limitation can be placed on 
civil liberties and that should suffice. I hope 
that Government, on the eve of the General 
Election—much before the General Election—
annul the emergency and allow freedom of 
opinion to prevail as it has prevailed before 
1962. 

THE DEPUTY CHAIRMAN : The House 
stands adjourned till 11.00 A.M. tomon 

The House then adjourned at six 
of the clock till eleven of the clock 
on Friday, the 6th May, 1966. 
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